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CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 285)
Shri Parashar

(Shivpuri): Sir, 1

‘beg to move for leave to introduce a

Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question

st

“That leave be granted 1o
introduce a Bil] further to amend
the Constitution of India."

The motion was adopted.

Shri Parashar: Sir, I introduce the
Bill,

INDIAN STAMP (AMENDMENT)
BILL*

(Amendment of section 3 and
achedule 1)

Shri N, R. Laskar (Karimganj): Sir,
1 beg to move for leave to introduce
a Bil] further to ameng the Indian
Stymp Act, 1880,

Mr. Deputy-Speaker:
in:

The question

“That leave be granted to in-
troduce a Bill further to amend
the Indian Stamp Act, 1809."

The motion wag adopted.

Shri N. R. Laskar: Sir, I introduce
the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 75)
Shri Yashpal Singh (Kairana): Sir,
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I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bil] further to amend
the Constitution of India.”

The motion wag adopted.

Shri Yashpal Singh: Sir, I intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 75, 153 and
164)

Shri Krishnapal Singh (Jalesar):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India.

Mr. Dewﬁ-ﬂmku‘: The question
is:

“That leave be granted 1o
introduce a Bil] further to amend
the Constitution of India"

The motion was adopted.

Shri Krishnapal Simgh: Sir, I intro-
duce the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 331)
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Mr., Deputy-Speaker: The guestion

is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

-
The motion weg adopted.
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CONSTITUTION (AMENDMENT)
BILL

{Omisciou of article 370, by Shri
Prakmsh Vir Shastri:

Mr. Depuiy-Speaker: Bills for
consideration—Shri  Prakash Vir
Shastri.

Shri Bham Lal Beral (Nominated—
Jammu and Xashmir): Regarding
this Bill I have a motion. My motion
s about the allotment of time,

Mr. Deputy-Speaker: Let the Mam-
ber move it, Afterwards we will
ske.
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